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Item No.15:    
       

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 

 

(Through Video Conference) 
 

 

 

Original Application No.104 of 2020(SZ) 
& 

I.A. No. 79 of 2021(SZ) 
 

 

 

IN THE MATTER OF: 
 
 

 

 

 

 

 

 

 

 

 

Rajesh Ghantayath. 
…Applicant(s) 

 

Versus 
 

Union of India and Ors. 

...Respondent(s) 
 
 

Date of hearing: 18.10.2023. 
 
             

CORAM:      
 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER     

 

For Applicant(s):  Mr. G. Stanly Hebzon Singh. 

 

For Respondent(s): Mr. Meyappan represented 

Mrs. ME. Sarashwathy for R1. 

Mr. Rajat Jonathan Shaw represented 

Mr. K. M. Darpan for R2. 

    Mr. R. Thirunavukarasu for R3, R4. 

    Mr. Vasanth H.K. for R5. 

    Mr. Mohammed Salihu represented 

Mr. M.R. Gokul Krishnan for R6. 

Mr. B. Dhanaraj for R7. 

    Mr. K.S. Viswanathan,Senior Advocate along with 

M/s. T. Hemalathafor R8.  
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ORDER 

 

1. The learned counsel appearing for the Central Pollution Control 

Board (CPCB) mentioned that the Board may require engaging 

the service of experts or institutions for monitoring the 

Hazardous Waste Landfills as per Clause - 11 of the Hazardous 

Waste Landfills Criteria.  In that regard, for preparing and raising 

a financial estimate, he requested three months time to make an 

appropriate submission. 

 

2. The learned counsel appearing for the project proponent would 

submit that he has already undertaken the said exercise of 

engaging the experts in this regard and the work orders were also 

issued for scientifically capping the Hazardous Waste Landfills.  

 

3. If that is so, let the details be shared with the Central Pollution 

Control Board (CPCB) as well as the Karnataka State Pollution 

Control Board (KSPCB) who may examine the same and if it is 

found satisfactory, the Board can coordinate with the project 

proponent and proceed with the same.  Otherwise, it is open to 

the CPCB or the KSPCB to suggest additional mitigation 

measures in this regard. 

 

4. Let the project proponent address the letter to the CPCB 

whenever they are coordinating or interacting with the KSPCB. 

 

5. The learned counsel appearing for the applicant would state that 

the environmental compensation that is recommended by the 

Joint Committee has not yet been recovered.  Besides, he has got 

objections to the same, as it is very low according to him. 
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6. The learned counsel appearing for the project proponent also has 

submitted that the objection to the same was already filed.  As it 

is only the recommendation of the Joint Committee, it is 

procedural that the KSPCB has to issue a show cause notice 

raising the demand giving an opportunity to the project 

proponent to give his objections.   

 

7. Even though a show cause notice has not yet been issued by the 

KSPCB and the final order in this application is yet to be passed, 

the environmental compensation to be awarded by this Tribunal 

does not arise at this point of time.  However, it is open to the 

KSPCB to proceed with the same. 

 

8. Let the matter be listed on 05.12.2023. 

 

  

         
    

 Sd/- 
Smt. Justice Pushpa Sathyanarayana, JM 

  
  Sd/- 

Dr. Satyagopal Korlapati, EM 
 

O.A. No. 104/2020(SZ)& 
I.A. No. 79/2021(SZ) 
18th October, 2023. AD. 
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